
IU THE CEUTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, 

JAIPUR 

Date of 0rder: ~7.1.1993 

1. Union ·:·f India through the Se.::retary, Ministry 

of Information and Broadcasting, New Delhi. 

2. The Direct.:.r General D·:.ordarslBn, Mandi H.:.use, 

New Delhi. 

3. The Direct .:.r, D·:·.:·rdarshan Kendra, Jhalana 

Doongari, Jaipur. 

l •• Review Applicants 

Versus 

Smt. Sapna Mahesh, 4-KA, Jawahar Nagar, Jaipur • 

•• Respondent 

Mr. U.D.Sharma, Counsel for the applicante in the RA 

8GRAM~ 

Hon'ble Mr. O.P.Sharma, Administrative Memter 

Hon'ble Mr. Ratan Prakash, Judicial Member 

GRE>ER 

Thie is a Review Application filed by tha 

resp.:.ndents in OA N.:,. 11:21/9~, Smt. Sapna Maheeh v. 

Union of India and others, seeting a review of the order 

p3.esed in the said OA ,:.n lO.l.E'::'7 (Ann. RA/1). The 

review hae eeen sought by the reepondents in the OA on 

two gr·:·unde. One is that the further panel referred to 

in paragraph 4 ~f the said order ie actually of 

ineligible .::andidatee but it has n.:.t been sc· des.::ribed 

the, revie\·l has been e.:.u9ht is that \·lhile it has been 

~~beerved in paragraph 4 that the applicant would be 

el ig.itle regularisation in 

accordance with her turn in the said panel~ tt has not 

y··-
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been .-:larified that the said •x.nsiderati·Jn \·l•:·uld be in 

accordance with the rules. 

2. We have heard the learned counsel for the 

respondents in the OA and have gone through the material 

on re c.:.rd. 

3. We are of the view that there ie no ambiguity in 

the order passed by the Tribunal in respe~t of the 

matters referred t.:) in the FAJ t·egarding the applicant. 

Therefore, in our view no clarifications or elaborations 

ae ~ought by the respondents in the OA are called for. 

In the circurnstancee, the Rev ie\ol is 

dismissed. 

4. This .::q_::.r,.li•::ation f,_::.r review is delayed by 1-J-! 

days. In the circurnstan~es after hearing the learned 
ed 

C•:•unsel f,_::,r the appli.::ants in the RA, \ve deem~ it 

appr.:.priate t·:· •X·nd._::.n the delay in filing the Revie\v 

Appli·-::ation. Hen.::e, we have ·::h.:·een t·:· clisr:·c·se of the 

Review Application on merits. 

t: _, . rlame .::.f Mr. R.H.Mathur has been sh·:.wn ae the 

c.:.uneel f,:.r the resp·:.ndent in the FA i.e. appli.:::ant in 

the OA. Put in fact, no notice was issued to the 

respondent in the RA. In the circumstances, name of Mr. 

R.N.Mathur shall n.:.t be sh·:·wn as the •::Counsel f.:r the 

respondent in the RA. 
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